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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

.
0.A. No. 2473 1992 7
T.A. No.
DATE OF DECISION  7-6-93
shri Virender Kumar Petitioner
Shri sant Lal Advocate for the Petitioner(s)
Versus
Union oflndia Respondent
Ms Raj Kumari Chopra Advocate for the Respondent(s)
CORAM
The Hon’ble Mr.' N.V,Krishnan, Vice Chairman ().
The Hon’ble Mr. '
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Whether Reporters of local papers may be allowed to see the Judgement ? e
To be referred to the Reporter or not ? ~~

Whether their Lordships wish to see the fair copy of the Judgement 7>
Whether it needs to be circulated to other Benches of the Tribunal 75

/
JUDGEMENT

(delivered by Shri N.V.Krishnan, Vice Chairman(A),

The applicant is aggrisved by the fact that in
respect of the journeys performed by him on his scooter
on official dut jes for the period from May 1990 upto
June 1992, his T.A. claims have been rejected and he
has been advised to submit a revised T.A, bill only
for bus fare, The bepief facts giving rise to this

grisvance are as follows:-

1.1. The applicant is a lower selecticn grade postal
assistant in the Karol Bagh post office.  He was sent

on deputation as a Devélopmsnt Ufficer, Postal Life
Insurance in the office of the Chief Posfmdster General,

Delhi Circle,

1.2 The duties of the Development Officer undoubt edly
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jnvolve local journeys by raod for canvassing busineasééga//

for the postal life insurance.

143 The applicant had purchased his oun scooter in October
1982)uith due perpissicn of the competent authority,for
rendering public service efficiently. His ordinary mode

of travelling for office uas‘a scoot er which claim is not

disputed,

1.4 The applicant performed local journeys by a scooter
and‘aamittedly)he is entitled to claim travelling allowance.
He claims this allouwance on the basis that he performed

journeys On the scooteTe.

5% Tﬁis claim has been rejected by the An.A.1 letter
dated 20-8-92 from the second respondants‘ office stat ing
that the T;A. claim for scoot er charges for journeys
performed for procutng poqal 1ife insurance business has
been rejected in view of the eariier orders of that of fice

No.LI/AP (LI)/TA-—DD(FLI) dated 16=-5-86 which is enclosed

as An, A-2., He uas, therefore, advised to submit TeAe

bidls claiming bus charges.

1.6 The applicant states that the rejection of his T.A.
claim is unwarranted because his T.A. claim has to be
allowed in pursuance of the second gaspondent's letter
dated 27-10-83 at An.A=3 as also in pursuance of Govt, of

India instructicns No.1 belou supplementary Rules 46«

24 It is in these circumstances that the applicant has
prayed for quashing the impugned An,A-1 and A=2 orders

and to direct the respondents to sanction his T.A. bills
for the period from May 90 to June 1992 and éllom the claim
made in respect of the journeys by scooter,

3. The respondents have fileda reply in which it is

admitt ‘
ed that the duty of the applicant required travelling
by r : i »
y road to procure postal life insurance business Howe
5 var,
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. Delhi Circle had issued a circular dated g/12 May 19864
O F
ghe substance/uhich has been reproduced in An.,A-2 directing
t hat, as an economy measure ,no scooter charges were to be

alloudd to all the Development gfficer (PLI) and all the

officers were required to charge only bus charges. The
" applicant did not claim scooter charges from May 86 to May
1990 in pursuance of the orders but suddenly, he has nou

st arted claiming scooter charges. It is stated that the

e

afOIBSEid order is still in forcee. In the circumstances,
plicant is not ent it led toO relief and his application

the 4P

has to he dismissed. <
nt claims that even for

4 in a rejoinder, the applicd h
period he had claimed gcooter charges,thoud
jer pe

}lowed by the de
e An.A=10 lette

i i in proof of this,

pdrtmant.

were disa ,
i : r of the department

he has submitted th
yhich seems to confirm this position.
i e heard by MEe
Learned counsels ©n both sides have been N
Se ] 2
i i aSee
They reiterate the plaadlngs made 1N the C
i tionsSe
6 1 have carefully considered the rival cont en
e | | t
An A=3 is 2 circular lgtter of the second responden
| ors and all field duty

| e _gargesed to all the gazetted
That letter

of fic

i louw:-
staff like the applicant. is raproduced be

wattent ion is invited t© the instructicns contained
iﬁ the Ministrty of Finance, Department of Expenditure,
in b 0o hi D.M.N0,19030/4/79-E1V, dateg 22419
received under the D.G.,P&T New Delhi letter No.17-2/80-PAF
dated 20-3-80 and this office endorsemant NO.Acctts/TR/ng
dated 28-3-80 on the subject cited above. The local
journeys (i.e. journeys beyond 8 Kms, within the
limits of the urban agglomeration/ﬂunicipalitv ar
cont iguous Municipality, etc., in which the head
quarters of the Government servant is located)
should normally be performed in the same way as the
Govt. servant performs the journey to his duty point
8 i.e. by bus, local trains or his own conveyance.
5 yhfre travel by special means of conveyance like Taxi
Sc=aoct er eﬁc., is considered necessary, prior permission
| of a superior authority should be obtained. FRecentl
*‘ e i< M i ke brought to the notice of this ’
office that journey is generally performed by special

- o

¥ mgans of conveyance as a matter of routine Th
! | $a:es héve been examined and decided on me;its.e In
p:rzigsi}l42he officers/offices should seek prior
i o c;gvergm the superior authority, to travel by
e axplaizegceh?;cept gndar except ional circumstances
V;// b 42 S while making claim for reimbursement
ed upon all concerned that the instructians

contained in Directora er referred to abo

it te lett ferre 0 above w
bewstrlctly adhered to in futurer": g ! o
.
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s The authority for reimbursing the cost of hiring
conveyancé for journeys within 8 kilometres of headquarters
in contained in SR 89, Swamy's compilation of FRSR Pgart II
Travel Allouvances (11th Edition) may be seen for this SR
and Govt. of India's orders thereunder. The Delegation
of Financial Pouwers Rules 1979, indicates the authorities
to whom the power to sanction conveyance charges has been
delegated. The rules, orders and restricticns subject te
which the sanction can be given under the DoP Rules, are
ment ioned in Col.4 against S1.,No.3 "Conveyance hire" of
the Annexure to Schedulé V of those Rules/uhich relates
to "Powsrs of incurring contingent expenditure." Item 6
A Yoneyd -
under Col.4 contains 'G&ward Notes', The aforesaid Swamy's
compilation gives the relevant details on pages 98 to 101,
Sl.No.(vii) & (viii) of the'Gencral Notes' state as follows:-
"7(a)- Officers of group A service may be allowed
reimbursement of taxi or scooter or bus fare as
the case may be; and the officers of Groups B,C & D

service may be allowed teimbursement of scooter or
bus fafe as the case may be",

i i )
(8) Officers using their own conveyance for
journeys in public interest within the municipal
limits of the city in which their headquarter is
situated may claim reimbursement at the rates
notified by the concerned Director of Transport,
for taxi or, as the case may be, for auto rickshauw
plying in that eity®.
The entitlements to mileage have been revised from 1-11=-86
and are contained in the Government of India's order dated
10-4-87 under S.R.46 at pages 45, 46 of the aforesaid
Swamy's compilation. This order clarifies the entit lement

for such journeys for officers in different pay ranges.

8. It is clear from these instructions that the applicant

has a righﬁ to travel by scooter and claim T.A, for such

local journeys.

9. The question is whether this right can bs curtailed
by an &uthority other than the Gout. of India. The An.2

letter relied upon by the respondents is issued by the

Additicnal Postmaster General, Delhi who s, Obviously
2
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a subordinate of the Govt. of India, That authority cannect

curtail the privelege given by the Govt. of India,

10. In the circumstances, I find that the rejection eof
the applicant's claim is unauthorised. I, therefore, quash
the An.A=-1 order and declare that the applicant is entitled
to claim scooter charges in his T.A, bill for the journeys
performed by him from May 90 to June 92, notuithstanding
the impugned An.i=2 order which, in so far as this

applicatiocn is concerned, shall be deemed to be guashed,

11. I further direct the second respondent to sanction
the T.A. claim in accordance with the above declaration

within a period of two months from the date of this order.

\ﬁZL/ { }?
( N.@NAN ;

Vice Chairman (A
7-6-93

No orders as to cost,




